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SURRENDER TO CUSTODY BY 
MEMBER

(Shri Bircn Dntla)

Mr. Speaker: l have to inform the 
House that I have received the fo l
lowing telegram, dated the 8th May 
1966, from  the Superintendent, Cen
tral Jail, Hazaribagh:—

“Shri Bircn Dutta. Member, 
Lok Sabha, admitted to this jai! 
this morning.”

Papers to be laid on the Table.
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Shrimati Renu Chakravartty (Bar- 

rackpore): What is this telegram
about? Are we to understand that 
Shri Biren Dutla has again been ar
rested and put in Jail under DIR?

Mr. Speaker: This is the informa
tion I have rev ived .

Shri S. M. Banerjee (Kanpur): The 
Home Minister is there.

Shrimati Renu Chakravartty: This
is the time when people are released. 
Why should Shri Biren Dutta be put 
into jail?

Mr. Speaker: I have read out the 
information I have received.

Shri S. M. Banerjee: There are two 
unfortunate Members who have not 
been released, Shri Dasaratha Deb
und Shri Biren Dutta. Let the Home
Minister make a statement.

Mr. Speaker: I have received this 
telegram, I have to read it to the 
House. How can the Home Minister 
read that? Does he want the Home 
Minister to read that statement?

I have received the follow ing com
munication dated 12th April from the 
Superintendent, Central Jail, Hazari
bagh:

“ I am to inform that Shri Biren 
Dutta, Member, Lok Sabha, has 
been released from this jail on 
11th April 1966.........

This is something else.

Shrimtfti Renu Chakravartty: This
Government has gone completely 
made . . . (In te rru p tion s ).

MY. Speaker: These are two com
munications that have been received. 
I will read both again and Members 
might do whatever they like about 
them.

I have received the follow ing com
munication dated 12th April, 1966 
from the Superintendent, Central 
Jail, Hazaribagh:

“ I am to inform that Shri 
Biren Dutta, Member, Lok Sabha. 
has been released from this jail 
on 11th April 1966 at 8.20 p.m. on 
parole for 15 days” .

From the date o f release, he was on 
parole. That was the first information 
we got. Now, this is the second:

“Shri Biren Dutta, Member. 
Lok Sabha, admitted to this jail 
this morning” .

He has gone back after that. This is 
duled 8th May, 1966. Shri Sachindra 
Chaudhuri.
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PAPERS LA ID  ON THE TABLE 

F in a n c e  A c c o u n t s  

The Minister of State In the Minis
try of Finance (Shri B. B. Bhagat):
On behalf of Shri Sachindra 
Chaudhuri I beg to lay on the Table 
a copy of the Finance Accounts o f 
the Central Government for the year 
1964-65. I PiaceJ in Library. See No. 
LT -6264/66 J.

A n n u a l  A c c o u n t s  o f  K a n d l a  P o rt  
T r u s t

Hie Minister of Transport, Avia
tion, Shipping and Tourism (Shri 
Sanjiva Reddy): I beg to lay cn the 
Table a copy of the Annual Accounts 
of the Kandla Port Trust for the pe

riod from 29th February, 1964 to 31st 
March, 1964 and the Audit Report 
thereon, under sub section (2 ) of sec
tion 103 of the Major Port Trusts Act, 
1963. fPlaced in Library. See No. L T - 
6265/66].

S u g a r  c o n t r o l  ( A m e n d m e n t )  O rder, 
1966

The Deputy Minister In the Minis
try of Food, Agriculture, Community 
Development and Co-operation (Shri 
Shlnde): I beg to lay on the Table a 
copy of the Sugar (Control) Amend
ment Order, 1966, published in Noti
fication No. G.S.R. 458 in Gazette o f 
India dated the 22nd March, 1966 
under sub-section (6) o f section 3 of 
the Essential Commodities Act, 1.955. 
(Placed  in Library. See No. LT-6266/ 
66].
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